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L ocat for the RespOflde11t. 

oteS If eReq1St 	The 	* orerOf neTribUn 

ction 	 22.9.04 	prehent : The Hon'ble Mr justice R.K.Batt 
Al, 	 Vice-Cha.irman. 
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T\o 	HLe2_f 	 Mr M.U.Mandal, learned counsel for 

Datcd.. .... ..9 ...Q ............. I 	

• 	 the applicant seks one week time to 
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29.09.2004 Present : The Hon'ble Mr. Justice R.K. 
Batta, Vice-Chairman. 

Heard Mr. A. lkhmed, learned 

Advocate for the applicant. 

The 	applicant 	has 	been 

transferred from Guwahati to Kohima 

which is challenged by him in this 

application. The applicant has averred 

that he has filed an appeal for 

cancellation/modification of the 

transfer order 5n view of t-4this 

application can he disposed of by giving 

direction to appropriate authority to 

consider the said appeal/representation 

dated 21.09.2004 for cancellation/ 

modification 	of 	transfer. 	The 

appropriate authority shall take 

decision in the matter within ten (10) 

days of the receipt of this order. 

The application is diposed of 

accordingly. :  

Vice-Chairman 
K 
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CENTRAL ADMINI TRATIVE TRIBUNAL: GUWAHATI BENCH 

GUWAHATI 

• 	- 	 0.A, NO. 	 /2004 

Sri Bhubneshwar Sharma 

Sb. Late iajani. Kanta Sharma 

Viii. Branghati 

• 	 P.o.Branghati 

P.S.Kya,Dlst.Kamrup, Assarn. 

Applicant 

Vs. 

1. The Union of India, represented 

by the Secretary, Govt. of India, 

Deptt. of Directorate of Advertisi 

ng & Visual Püblicity,MiniStrY of 

information & Broad casting 

New Delhi 110001 

2, The Director of Advertising & Vi 

sual Publicity ,1inistry of 

• 	Information & Broadcasting 

• 	
• 	 Govt.oI' India, B.Block,Barracks 

K.G.Marg,New Delhi 110001 

- 	 3. The Deputy Director(A]) 

- 	 Directorate of Advertising & 

Visual ,Ministry of informatioi 

&. Broad castin' ,Govt. of India 

New Delhi. 
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The Regional  Officer of 

birectorate of Visual Publicity 

Ministry of Information & Broad 

Casting, Nabin Nagar,. Jonapath, 

Guwahati-24. 

The In Charge ,esource Officer 

of Directorate of Visual publicity 

Ministry of Information & Broad 

1 a sting, Nbin Nagar, Janapath, 

Guwahati-24 

The Att, Editor of Directorate 

of Advertising & Visual Publicity 

Ministry of Information and Broad 

Casting, Nabin Nagar, Janapath,-

Guwahati-24 

.Respondents. 

DETAILS OF APPLICANT. 

I • Particular of the order against which the 

application is made 

The instant application is directed against 

• the illegal, malafide andarbiteary action of the 

respondents authorities whereby the applicant is 

transferred from Regional office,Guwahati to FEO, Kohima 

against the vacant post of howkidar that too in violat 

ion of the circular issued by theGovt.of India in 

respect of grade iv employee. The  impugned transfer 

order dt.10.9.04 issued by the Depty Director of Adver 

tising and visu1 publicity, Ministry of Information & 

ç 

I 
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& i3roadcasting, B-Block Baracks, K.G.Marg,New Delhi 

	

110001 by the impugned order The applicant is also 	/ 

demoted to the post of Chowkidar from the post of helper an-

andtransfer to Kohinia from Guwahatj 1zereas the post 

which was held by the applicant is lying vacant. 	
S 

Jurisdiction of the Tribunal. 

The applicant dectars that subject matter of 

application is within the jurisdiction of this Hon'ble 

Tribunal and also the applicant is muft rendering within 

the jurisdiction of the same. 

Limitation 

- The applicant further declares that the appli 

cation is filed within the limitatiOn period provided 

under Section 21 of the Adrninistrative Tribunal Act,1955 

4, Facts of the case 

4.1 	' That the applicant is a citien of India and 

permanent resident of village Branghati P.O.Branghati• 

P. 5.Kya in the district of Kamrup, àssam and as such 

he is entitled to get all shorts of rights privilges 

benefits and protection guaranteed by the Constitution 

of India and other laws of the land. 
S 	

/ 

4.2 	That the applicant has been wrking as helper 

in the office of the egional office,Guwahati under 

Govt.of India, 1 irectorate of Advertising & Visual 

Publicity, Ministry of Information and 3roadcasting 

Regional office at Guahati with effect from 19.12.83 

to 18.5,88. Thereafter his service has beenregularised 
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as helper from 10. 5.88 and he has been entrusted with 

the job of diarising receipt and despatths and also 

he is entrusted to operate the pjoto state Madtine 

having been trained by the officials of M/s. MOdi Zerox 4 
since 15.3.90. The applicant has been die diarginj his 

duties aS alloted by the authorities and entrusted with 

the sane job very sincerely and also with satisfaction 

of all concern. The applicant has been regularised in 

his servide by mftx order dated 10.5.86 and he joined his 

service on 19. 5.88 since ard then he has been vrking as 

helper to the satisfaction of all concerned without any 

break and any bleniSh 	viatsoer. 

A photo copy of the &ertificate dt. 11.5.85 

is annexed herewith and marked as Annexure 1. 

photo opy of the certificate dtd. 4.10.90 

is aflnexeI herewith and marked as Annexure 2. 

phto cpy of the order dated 27.5.88 is 

annexed herewith and marked as Ann exure 3 

A photo opy of the joining report dtd. 19.5.88 

is annexed herewith and marked as J4nnexure 4. 

4.3 	That on 10.9.04 the respondent no. 4 isuOd 

an order vereby the applicant has been transferred to FIX) 

Kohima against the vacant post of Chowkidar from Regional 

office Guwahati by deno€ion from helper to Chowkidar 

in violation of the Govt. circular wherein it is provided that 

no 4th grede enployee can he trsferred from one state to 

other state in as mud the impugned transfer order is 

illegal, malafide arbitery, discrminatory and without june 

diction and the saie is ],iable to be set aside and quh. 
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photo copy of the impugned transfer order 

dt. 10 • 9 0 2004 is annexed h or ewi th and marked 

as Ann exure 5. 

4,4, 	That on 9/04 the appli cant h & filed an 

appeal /represerttation to the Director of Adverttisincj 

and Visual publicity, Ministry of Information and 

Broadcasting, Govt.Of India, B.Block Barac, K.G. 

Marg New Delhi 110001 rewuesting him to set aside and 

qashing the impugned transfer order t. 10.9.04 

highlightthg all his qriancas in the said appeal/ 

representation. Despite of pendencr of the appeal, 

the r asp ond ent s otherwise 11 as pressured to leave G auh ati 

for joining at ihima as per the ytransfer order. The 

respondents aUthorities had not taken any action on 

the said appeal -ad as suth the a?licant is in a very (riti 

to cl p0 sitiort vo can not leave quwahati by  1 eaving his 

- wife sortS and daughters o me suffering from various 

deceased since long back. 

A type apy of the appeal/representation 

dt. 	9/04 is annexed herewith and marked 

as aflntxure 6. 

4,5 	That the applicant' s Irother nane1y l3inod sharm' 

has been suffering from mnta1 decease and there is none tc 

look afrer his bthther in his house. The wife of the 

applicant is a serious patient of diabetise and 

heart desease and the applicant is the only person v4io 

is to take after her fanily. One Ranjan sharma son of 

th e app ii cant h as been suffering from nero logi cal problen 
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and as such the petitioner ODuld not leave Guwahati 

under any circumstances. MOrver Sri Rena Dcvi is 

reading in Class III Sri Ranjan sharma is reing in 

ClaSs V.ad Himashree Mvi is reading In class VI 

in Vth é mids s essin th e applicant cannot leave th e 

station from Guw&aayi to i(ohima which will effect the 

studies of his minor sans and daughter and as sudi the 

impugned transfer order dt. 10.9.04 is liable tobe 

set aside and quash on the humatarian grounds also. 

Copies of the medical certificates and dcu 

ments are ann axed herewith and marked as 

Mnexure 7 Series. 

	

4.6 	That th e app ii cant begs to State that the 

petitioners mi nor Sons and daughters are reading in 

Cl aSS II, V and VI in Asswiese medium . sdiool 

respectively and as such it is not position on the part 

of the applicant to go to 1ohima in the mdis Sessions. 

of study period and as such the transfer order has been 

passed without application of mind whcidi has caused 

seriouS prejudice on the, applicant and as sudi the 

impugned transfer order is lible to be set aside and 

quashed. 

	

4.7 	That the applicant begs to State that the 

impugned transfer order has been issued by the respon 

dent to accitodate one Diwan Singh Chowkidar FW Kohima 

who has been tran sf erred from Kohima to New DeThi 

against the po st of helper and as such the impugned 

transfee is on extraneous conSideration that too withOut 

reeordinc. any valid reason and also not in the public 
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interest atd as such the sane is had in law and liable 

to be set aside and quashed. 

4.8 	Ph at th e app ii cant ID eg s to state that all the 

employees are transferred to other home state except the 

applicant and Si. No.1 one R.E.xxka and as suth the 

impugned transfer order is paSsed on mafide intention 

whi di I s illegal, arbitrary, discriminatory and not 

tenable in the eye of law and the sane is ljablia to be 

Set aside and quash ccl. 

49 	1 That ornsidering the facts and circumstances of 

the case, the impugned transfer order dtd. 10.9.0 4 may 

kindly be stayed otherwi se th a petitioner his wife, 

chol going children his handicapped son and his Irother 

who is suffering disOrder vuld buffer irreperable loss, 

hardshikp and injustice. 

	

4.10 	That this application has been filed bonaide 

and to secure the ends of justice. 

5. Ground for reief with leecTaij'rovisions: 

	

5.1 	For that the impugned trsfer order dt. 

10.9. 2004 is paSsed an extraneus grounds just to 

accomodate one )iwan siigh Wio is resident of New )eThi 

is transferred from Ihima to New Delhi and the applicant 

to Kohima from G1i that too without assigning any valid 

reason and wjthout any  public interest and as s uch the 

same IS arbitrary, malafide, illegal discriminatory and 

without jurisdiction and the sane is liable to be set 

aside and crashed. 
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5.2 	For that the impugned order is passel without 

application of mind Wiidi has cused serious prejudice 

to the applicants minor son and daughter Wko are styding 

in AS saflese medium sdiool and it the ruids of sessions the 

applicant can not move to Kohima with his fanily menbers. 

5.3 	Tor that the applicant is a grade IV enployee as 

helper Wio has been transferred as Chowkiclar to Kohima 

from 0 auh at i and it is not pos ibl e fz Ii in to stay at Kohim a 

0. 	 with his little earning being as grade Iv an)loyee. Moreover, 

the wife of the applicant is a  Govt. enployee of the state 

of Assn and there is govt. circular where it is provided 

that if both husband and wife were enp].oyee of the Govt. 

they. should live together and as sud -i theimpugned transfer 

order is in violation of the Govt. circular, rules and 

guidelines and the sie is liable to be set aside and quashed. 

5. 4 	For that th a wL f e of th e applicant is di abeti c 

and heart patitt who is undergoing her treatment • One 

1anjan sharrna is hanidcapped son of the applicant and the 

brother of the appli cant is suffering from mental disorder 

and aq sudi critical position it is impossible for the 

applicant to leave for Krthima and as suth the impugned 

transfer order is bad in law and liable to be dset aside 

and uashed. 

5. 5. 	For that the impugned order is not given 

effect the applicant is not yet released from his post at 

G auh ti 1) and th ee is none in th e cadre of grade IV 

enployee at Gauhati and as sudi balce of anvenience 

in favour of the applicant and as sudi the impugned trsnfer or 

der dtd. 10.9.04 is liable to be set aside and q8shed. 
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5.6 	For that in any View of the mat er the 

impugned transfer order is liable to be set aside and 

qushei. 

The applicant craves leave of the Hon' bla 

Tribunal to advance more grouths both .fctual as well 

as legal at the time of hearing of the case. 

6 • Dat ails of the redjee,th aust&. 

The epplicant de1ares that he has no other 

alternative and effi caciouS reny except by way Of 

filing this application. 

• 7. Matters not prTiously filed or pending before any 

other Court. 

The ajplicant further declares that no other 

application ,writ petition or suit in respect of the 

subj act matter of any other urt., Authority or any 

oth ër B en cy 0 if th a Hon b]. Rribtinal for any such app1i cat ion 

writ petition or suit is pending before any Of th8fl. 

S. Relief soucht for. 

Under the facts ad circumstances stated above, 

the applicant prays that your Lordahips vould be pleed to 

admit this application call for the recrds issue a rule 

to reondents to show cause as to the relief sought for in 

this application should not be granted and upon hearing the 

parties and on perusal of the reres, he pleased to 

grant the following reliefs: 

	

8.1 	To direct the respondent no.2 and 3 to set 

aside and quash the impugned transfer order dtd. 10-9.04 

issued by the respondent No.3 is the DeputyDirector(Adan) 
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Adversicjthg & Visual Au1)1ic1ty, Ministry of Infozmation 

and Broi Casting, Govt.of India, New DI Delhi 110001. 

8.2 	To direct the respondents to allow the applicant 

to disdarge his duties as Helper at Gauhati R.O. in 

- 	 pursuance to the appointmt letter. 

8.3 	Any other relief/reliefs to Wiidi the appoicant 

so entitled to. 

9 2  Interim order cred for s 

ending disposal of this aPplI  cation the 

appoicant prs that your Lordships wld be 

pleased to stay the operation of the impugned 

tesfer order dtd. 10.9. 2004 and also direct the 

respondents not to release the applicant as helper 

from regional office,Gauhati and Iso direct the 

respondents to allow the applicant to discharge 

his duties as helper at Regional officer, 0 auh ati 

and/or be pleased to pass an status quo order in 

respect of transfer order in the interest of 

justice. 

Further be pleased to direct the 

respondents that there shall be no bar to 

cancell/modify the impugned trasfer order during 

pendency of this application. 

This aDplication is filed through Advo cates. 

£artjculars of the IJ,O. 

1. I.4. No. 	42-001 
 Date u1M 

iii, payable at :Guvati. 
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Ve_r I f i c at_i 0 n 

I, Sri I3hubneshwar sharma, aged about 

42 y, son of ie Rajani Kanta sharma 

resident of viii. Brighati, P.O. Brighati 

£. S.X(ya, Di st. Krup, ASSa 	do hereby 

soinniy affirm andeeciare and verify 

that the statenent m1e in paragraphs' 

1,2,3,4.1. , 4.5, to 4.(1 are true to my 

knOWleçje, thOSe ma'e in para graphs 4.2, 4.3, 

4.4 and 11 are d erriv ed from th e records 

and the rest are my humble subnissions 

before this Hone ble tribunal. 

And I sign is yen fi  cation on this 

LbA4 'septenber, 2004 at Gauhati. 

DepOnent 
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Telcgratn : "At)VISUAL" 

1iri 	Firi'i 
• 	mrn rr 

+ 	
COVFPIFT 01' I1D1A 

1)IRECTORATE OF .ADVLR I ISINNG & VISUAL PUBLICLTY 
MINIS1 RY OF INFORMAl ION & I3ROAF)CAS FING 

REGICNAL CFr ICE : : GUA!VTI. 

No. 	- 	 ____________________ 
Oi"hati the, 7th May, 85 

TO 	ir w' coiciin 

mv 
This is to Cr'..iFy th.'t Shri. flhuhrmaswar 

h;i rii * al is workina in this Office as helper on 
hIly wage basic for more than tno years • Ho is 
very ohOrijnt,+ Sincere, and hard worklnq. 

I wish him succcss in life. 

flIUKAM ) 
Research Officer. 
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NO  

GOVERNMENT OF JNI)IA 
ft A, V. P.. MIN. OF I k  It 

REGIONAL OFFICE 
HATIGARH, ZOO-NARENGI ROAD, 

GUWAIIA1I-78 1024 

Date:04.10.90 

This is to certify that Shri Ehubneswar Sarma 
worked in this office as Daily-wage Helper from 
19.12.83 to 18.05.88. He was regularised as Helper 
from 10,05,88. He was entrusted with the job of 
diarising receipt and despatchs from May, 1990 onwards. 
He also operates the office Photostat iachine(after 
being trained by the officials of H/s Modi Xerox) since 
15.03.90. All these Jobs are done by Shri Sharma satisfactorily. 

I 

1 No.PB/JD/1/199091/ 	c1 

TO WHOM IT MAY CONCERN 

He is an honest and sincere worker and bears good 
moral character. 

I wish him success in life. 
/ 

T .D 

 

KHUMA ) 

Jt. Oi'ctur. ). . 

r' 	f Indj 

Guuhat4 

RVO 
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GUuErr1rEN or INDIA 

	

OIEC1()'ATE OF nOVCTISI1G & VISIJAt 	t'IL!CITV 
MINISTflY iJr INrur1\T I U.N & fl1L1CASTIlG 

flLGIONL UFFICEuGUWAHMI 

Z,.Nr,n1j fliid, 
Guuhtj...71 124 

Stjb:Submjj-,n if 	ijnjn 	ruort, 
(luf:Y,u,r MSi,fl,A-12O11 ( 15/67_Zxh(*) 

Withef*rc, to your Rbe,Shrj Bhubne,wr Srma,HiIo.rha 

l r)fnsd h1 duby 	5 y forenoin( the 19th r1y,l 9fl).Hie join in r.nort 

	

in  the pre5crib.d for,.ent from Hcr.) 	l,riwith 	hsr forms duty 
filled in are sent herewith fir diinj the nescifpJ. 

[i )Jojnjig rerrt 	
- 	 (J. N. Phukan) in pre,cribe form, 	

R.5e rch Officer, 2)rorm if inmivable oroOerty  
in duplicate, 	 fir Joint Ojrect -,r. 

30UecLaraitjon if iiame tiun firm. 
of new entrants 

to U vernrnent PJervjc(f*nn.xe —III) 
5)Form cont2jnjn9 jflf 	ma'c.j - p about cl-u rs1atj,n,, 
6)Form arfirmang illsqi.ance to theGovernri,n 	if India, cj) 	 c4j—) f. )• 

Shr,j 5 .L.51nIa 1 Dy Djrectr,r 	dim) 	OP\JpNiu DIhi 
1L5. N, Gli7u1s r 427 	 dt. 1 . 5. F 

I 

Nua- 1 



1. 	 GOVE.RNMFJN1 .F INDIA ., 

ILI DRECTORA1'E OF ADVERT!SI & VISUAL PUBLICITY 
MJNJS1RY OF INIORMA lION &I3ROADCAS1ING 

BJ3LOCK BARI CKSG MARC, 	R 
07 7 f,  

F 	
Ne\F4 MQoo1dat d etembcr 10 2004 

aR 63 
;) 

I he foflowing posting/transfer in the 	 are ordered with 
") 	imrnediate effect. 

S. Name of the employee an 	present New Posting Remarks 

I. Shui 	R.C. 	Deka, 	Helper, 	RD, FEO, Tura against the vacant post. 
Guwahati of Chowkidar 	

. Shri 	R.C. 	Deka 
will move first. 2. Shri 	Zakir 	Hussain, 	Chowkidar, DAVP, Hqrs 	

-

. New Delhi against 
..LI theaiitje1e ___ 

. Shri 	Diwan 	Singh, 	Chowkidar, DAVP, Hqrs., New Delhi against 
FEO, Kohinia  the vacant post ofHelper Shri 	Sharma 	wiU 
ShriHhubneshwar Sharma, Helper, FEO, Kohima against the vacant move first. 

th  jost otvTddar  
 Shri N. K. Paul, Chowkidar, FEO, FEO, Kolkata 

Rarichi _______ 	_________ Shri 	Sudhir 	Roy 
ShriSudhirRoy,ChowkdarP5 FE.O,Ranchi vice ShriNK. Paul  will move first 
Kolkata  

 Shri 	Sribash 	Saha, 	Helper, 	RO, FE() (FW), Kolkata 
L. Guwahati  

2. 	Shri Sribash Saha, Helper; Shri Diwan Singli, Shri Zakir Hussain and Sj.ri N. K. ----- -.---- ---. - 	-- *,- -,- -.. -- 
Paul Chowkidars wifi not be hift13 f0 TA/DjVJoining time eta. sine their transfer is -- -..----.-- ,__*._____ 	_._____'___*_.._.___• 	__.st______, oeing inade on their oWfl request. 

3. 	This issues with the approval of I)irector, DAVP. 

(PURAN SINGH) 
DEPUTY DiRECTOR (ADMN) 

TELE NC1 23386768 
Copy to: 

Persons concerned 
2. PAO DAVP etc., New Delhi 

PAO, Doordarshan, Guwahati 
RO, Guwahati 
FEOs, TuralKoh i ma! Ko ikata/Ranchi; 

6. AO (Cash)/TAJ Budget Section; 
7, Admn.-IIll/lIl/GA/Vig Sections 
8. PA to Director/fl) (Exh)/CEO!RO, New Delhi, 
C) ,  .AD(OL) for Ilindi version of the Order. 
10 Spare copies (5) 

- 

J'7 

4JO 



Ap vzyv2J.- £ 

To. 
The Director of Advertising & Visual Publicity Ministry of Information & 
Broad Casting Govt. of India, B. Block, Barracks, K.G.Marg. 
New Delhi-i 10001. 

Sub: - An appeal for CancellationiModification of the transfer order dated 10.9.04 

Date.904 

Sir, 

I have the honour to state that I have been working in the office of the 

Directorate of Advertising Visual Publicity under the Regional office, Guwahati 

since 1983 as Helper. I have been transferred from Guwahatito Kohima by its 

order-dated 10.9.04 as chaukidar from Helper just to accommodate one Diwan 

Siii who has been transferred to Delhi from Kohima who is a resident of Delhi. 

Moreover my wife has been suffering form diabetics, my one son is handicapped, 

and one son 'and two daughters are reading in class III, V, and VII respectively in a 

Assamese Medium schools and in the mids of sessions if I go to Kohirna they will 

suffer from studies which would cause serious prejudice to my family members. 

One of my brother is suffering form mental deases and there is none to look after 

my family members. 

Therefore your request to cancel the said transfer order dated 10/9/04 in the 

interest of justice. 

Yours faithfully 

at 

g1 (Bhubneshwar Sharma) 
/ 

	

	S/o.Lt. Rajanikanta Sharma 
Viii. & P.O. Branghati 
P.S. Kya. 
tist. Kamrup, Assam. 

p  0 



Phone : 547703 

IRE NEW 

ASSAM X-RAY & CJ1NICAL L1BORATORY 
(ANIS11 (WAD, ! 3 AN (3AZAR 	 WorkIng Hours 

GUWAHA1 (-781001 

	

	 From 7.30 A. M. to 7-30 P.M. 

TEPOR1 FO1M 

N.,111110 of FThtjtit 	Mre. RRknt 	1 rkotoky. 
F lotted by 1.)r. 	J). } .1< nhoti. tAF}S. MD. F3AM. 

Specimen 	 B10d for Sug a r (P) 
Nt urn of Exarninni 

1 	I lflcr1i()q101)iii 	C', 	
.. 	 ( Sahh) 

2, 	Tta 	11. Fl. C 	 jer c ri'n 

lolal W. B.C. 

Platelets COunt 

. M. P. 

Ii, 	1)1(1, Count 

Poly 

LyIIlpho  
Mono 

Eosrio 

0lurs 

1. F. S. B. 	mm 1$ hi ( Westrqen  ) 

P. C. V. 

M.C.V. 

M. C. H. 

M. C. H. C. 

() I hors 

B. .1 . , 

C,, T. 

Spu1un 

(e.+4) 

 V. 	D. 	P. 	L 

12 Kahn 

 A 00 Blond Group 

Rh Blood Group 

 Blood 	Sticir 	(F) 

Blond 	Suqir 	(H) 

Blood 	Suaar (P.P.) 

 Blood Urea 

10, Blood Cholesterol 

 Blood Uric Acid 

 Serum 	Bitirubit, 

Total 	Biliruhi,i 

Direct 	B ii rrubi fl 

19 serum 	rfotein 	Fraction 

Total 	Protein 

Alijuniin 

(',Iobutiri 

 S. 	G. 0. 	T. 

 S. 	G. 	P. T. 

 Serum Creatjnine 

 A!kaline 	Phosphatase 

2d. P. A. 	Factor 

26. A. 	S. 	0. title 

26. Australia Antigen 

in g 

380 	t'w'( 90— I 
mçJ 

mc] 

n1 cJ  

Intl 

nlq°,ç 

mg 

g fl 1 

qrn' 

çrn 

Unit cull 

Uuits/nl 

mq 

KA Units 

- 

Path ol 

thy- 

	
Date 	

A\\ 

OL 



JOL 

• 	 ,' ç C t 	
A unit of City Associates Pvt. iic (.. 	

/9 	Gd C. S. 	swamj Road, Panbaza Guwahati-7100 Diagnostic 	
E mail 	cItydiagnosticcentreyaJioo 

Ce n f r e Phone No. (0361) 260629, 26062  

WI 1 OlCDo(jy(J.Scani)ltra Sound 	Color Dopir 4 X- Ray 	Coñput.erised Pathological Lab 4 DicjaI 
..............................................................

. 1....  Name 	: Mast. Ranjan.Sarmai 	11 Yrs/1vie 	R. No -02 Refered by 	Dr.(Mrs) Bandana Baruh MD. 
Dated 	: 11-Jun-03 	

. 

... . . 

HAEMOGRAM: 

Result 	
NOrmal range 

Haernoglobjn 	 10.93 gm Idl 	 men 	13.5 -18 g/dI. 

WBC Count (TO) 	7,100/Cumm 	 .4,000 - 11,000 /Cumm. 

0 

DIFFERENTIAL W.B.C. COUNT 

Neutrophils 
Lymphocytes 
Esirioph its 
Monocytes 
Basophils 

61% 
35% 
01% 
03% 
00% 

4c5-75 % 
31-45 % 
16-06 % 
16-10 % 
00-01 '% 

Lab. T 	notogist 	
Hony. ConsuJtathoiogist 

# h1e, 	I 

- - 11 	-_ - - - - 0 



Y 	1 Diagnostic K [ml 	citydiagr Uccnn1teydoo 

Centre . 	 . 

Phone 	No. .(O3i.) 	260629 1 , 	7606292 

' 	Whole Body C.T. Scan ' Uftra Sony 	.. 	Doppler 	x- R 	Coinput.erised Pr [gitd F C C 

. 

.... 	................ .................................................................

Name 	: Mast. Ranjan Sarrnah. 
.... ...............

11 Yrs/ Male 	R. No 	02 
Refemr; by 	: Dr.(Mrs)Bandana Baruah MD. 
Dat, 	: 11-Jjn-03 

URINE ROUTINE EXAMINATION 

Physcai 	: 
: Microscopic 

Colcur : 	Pale yellow Epithelil Cells 
Appuarance Clear Pus cells 4-5/HPF 
Sec. 	'ent : Not seen RBCs 	. Not seen. 
Sp. Gravity : 	 1.020 Casts Nil. 

Chemical 
Reaction Neutral Bacteria 	: Not seen. 
Glucose( reducing substances) . 

Crystals 

Fasting 	, Uric acid 
A PP : Urates: 

Random : 	 Nil (Th!. Oxalate 
Albumin 	. Nil Trip'e phos. 
Acetone : Am. Phos:tè (+) 

Cal.Carbonate 
Bile pigment . 

Bile salt 

Others , 

Lab. 	hnologist 
	

Hony. Congultant  

4, 



01 ,  

Cliv 	
I 	

A unit of Cfty Assocjaiec I'vt, 

Centr e 

	

	
S. C. Goswamj Road Pnnbaz 	Guwaliati 7fl oi 

Diagsf 	
r mail gnosticcentre iyt ion on 

Phone No; (0351) 2606791 21i05? 
WUOle Body CT. Scan I Ultra Sound • Color Doppler 	X- Ray A, 

Computerised Pathological Lab t Diqitcil F 	G 

I ,  

Name 	Mast, Ranjan Sarrnah 	
- 

Refered by. 	Dr. (Mrs) Band 	 02 ana Baruah MD 
11 Yrs/Mae 	R. No Dated 	13-JUfl03 	

SITIVITY 

Aerobic Culture of Urine Incubated at 37 ° C for 48 hrs reveIs flO growth of any organism 

La 	log I St 	

Hony. c-onsulta 
 

'1 
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Dr. M. Sarma 	 Regd. No. 7442. 
M.B.B.S.,D.C.P. 	

S 	
Date. 2 1/09/2004 

Guwahati Medical Collage 

To Whom It May Concern: 

This is to certify that, Mrs. Basanti Borkotoky, wife of Mr. 

Bhubneshwar Sarma, (an employee of D.A.V.P.; Nabin Nagar, 

Guwahati) has been suffering from diabetes rnellitrs since for 2/3 

years. She had also developed other secondaiy comlication leading to 

periphernl neuritis & occasional diabetic corns ; so, she is advised to 

- stay along with an attendant to take care of her. 

Sd/illegible 
21/9/04 

• 	 Asstt. Professor 
• 	• Dept. of Microbiology 

Giuhati Medical Collage. 

4 ' 
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